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NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Insolvency) No. 659 of 2023

IN THE MATTER OF:

Greenpolis Welfare Confederation

...Appellant
Versus
Three C Shelters through its IRP
...Respondent
Present:
For Appellant: Mr. Ramji Srinivasan, Sr. Advocate

For Respondent: Mr. Gaurav Mitra, Ms. Shaswati Parhi, Mr. Ishan Roy
Chowdhury, Advocates
Ms. Pooja Mahajan with K. Abroi, for Intervener

ORDER

22.05.2023: Heard Learned Sr. Counsel for the Appellant as well as

Learned Counsel-Mr.Gaurav Mitra, Advocate for RP and Ms. Pooja Mahajan,

Advocate for Greenpolis Welfare Association.

2. The reliefs sought in this Appeal are that direction be issued to the
Adjudicating Authority to expeditiously deal with I.A. No. 798 of 2023 filed by
the Appellant-Greenpolis Welfare Confederation in CP(IB) No. 2721 of 2019;
Further direction to Adjudicating Authority not to order any Committee of

Creditors to be convened till [.A. No. 798 of 2023 is adjudicated.

3. Admittedly in I.A. No. 798 of 2023 filed by the Appellant, notices have
already been issued and same is pending consideration. Since Application is still
pending, we see no reason to entertain this Appeal, it is for the Adjudicating
Authority to consider the I.A. No. 798 of 2023 and other Applications pending as

it deems fit and proper in accordance with law. Looking to the issues raised,
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ends of justice will be served if the Adjudicating Authority endeavors to dispose

of the Applications at an early date.

With the above observations, the Appeal is dismissed.

[Justice Ashok Bhushan]
Chairperson

[Barun Mitra]
Member (Technical)
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